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lUt. bPEAXQ: You better ~k the 
lthe Agriculture and Irrigation Minis-
ltry. 

·SHRI VIKRAM MAHAJAN: This 
tquestion. should be dlrect.ed to the 
.'IuiSlation Ministry. 

P·ROF. N. G. RANGA: May I know 
'whether the Government have any 
, special engineering stat! and dcpart-
'ment which are charged with the 
'!lpecial responsibility of exploring 
.the possibilities for developing the 
wind mill· power and, then, what is 
mOre, also fOr encouraging specific 
State Governments to make· their own 
'experiments, to make their own esti-
:mates and also develop wind power 
-according to their possibilities? 

SHRl A. B. A. GHANI KHAN 
·CHA UDHURI: This question should 
be addressed to the Science and Tech-
'nology Department and not to us .... 
,(Interruptions) 

MR. SPEAKER: It is for the En-
·ergy. 

PROF N. G. RANGA: Would the 
-:hon. Minister consult the Department 
of Science? 

MR. SPEAKER: He says that he is 
,dealing with the energy problem and 
:it is for the Irrigation Ministry. 

PROF N. G. RANGA: Let them take 
note of the suggestion. 

MR. SPEAKER: We shall ask them. 

.'Request ,fOr Inrrease in ROyalty on 
Crucle Oil by Gujarat 

·97'1. SHRI R. P. GAEKWAD: Will 
-the Minister of PETROLEUM, CHE-
. MICALS AND FEB,TILlZERS ~ 

pleased to state: 

(a) whether it is a fact that the 
'Guiarat state Government had urged 
the Cent re to review its decision to 
increase the royalty on crude oil for 
the State; 

(b) whether it is a fact that the 
cincreased royalty on crude qU for the 
.'State is very inadequate; and 

·Oraz·A ....... 

(e) the detailed d~mand  01 tbia 
State-and the reaction of Government 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF' PETROLEUl.\4', 
CHEMICALS AND li'ERTILlZERS 
(SHRI DALBIR SINGH): (a) to (c). 
Ii-Statement is laid on the Table of 
the Sabha. 

statement 

(a) Yes, Sir. 

(b) ~ rate of royalty payable on 
the indigenously produced crude oil 
is regulated under the Oilfields (Re-
gulation and Development) Act, 1948. 
Proviso to Section 6 (A) (4) of the 
Act days down that the Central Gov-
ernment shall not (a) flx the rate of 
royalty in respect of any mineral oil 
so as to exc·eed 20 per cent of the 
sale price -of mineral oil at the oil-
fields or the all well-head as the case 
may be Or (ib) enhance the rate of 
royalty in respect Of any mineral oil 
more than once during any period of 
4 years. On this basis. at re:: ~ nt  

the maximum ermi i~le roya-.ty of 
Rs. 61/1 per tonne is beIng paId ~ ith 
effect from 1-4-1981. 

(c) The State Government of Guj-
arat had earlier submitted a detaile:i 
memorandum. urging for upward re-
vision in the rate of royalty. The 
main points raised in the memoran-
dum which have now been reiterated 
are as follows:-

(1) Royalty should not ~ deter-
mined on the basis Of the indi-
genous price which has no co-rela-
tion to the international market 
price . 

(il) Royalty should be fixed at 
20 per cent ad valorem of the wei-
ghted average posted price of ~id

dIe-Eastern crudes plus 4 per cent 
as compensation for the loss in 
al~  tax, 

(iii) T'he posted price for the-
purpose of computing royalty sr'-lId· 
include-theeost of transportation 
to the Dearest lndian port and mould 
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(iv) The rate of royalty should. 
be revised w.e.f. 1-1-1980 note it ~ 

standing the fact that an earlier re-
vision was made w.e.f. 8th Septem-
ber, 1976 and not w.e.f. 1-1-1976. 

(v) in case the rate of royalty sug. 
gested by Stat':! Governme'nt is not~ 
acceptable, the matter should be 
referred to arbitration. 

Under the law international prices 
of crude hove nothing to do with the 
fixation of royalty which has to be 
relnted only to the prices paid for 
domestic crude. Under the Act roy-
alty cannot :be changed before the 
expiry of four years from the date of 
the previous revision. The Act does 
not provide for a reference to arbItra-
tion or giving of an award. The law 
provides that the rate Of ropalty shall 
be> fix ed by the Central Government. 

After due considel'ation of the views 
of the concerned State Governments 
and other relevant factors, Govern-
ment of India have decided to increase 
the rate of royalty payable on crude 
oil from Rs. 42;-per tonne to Rs. 611-
per tonne \\lith effect from 1st April, 
~  The royalty of Rs. 61 I-per 
tonn2 Is the maximum that can be 
paid on the basis of the present sale· 
price o:t crude. At present the price 
payable-. for onshore crude as fixed by 
the GO'I'ernment is about Rs. 305!-per 
tonne. As per the Act, the next re-
vision of the rate of rayalty will be 
dUE;_ four years hence. 

SHRI R. P. A A ~ The State 
of Gujurat 1S goln,g into its Sixth 
PIa:} and crude oU is one of the main 
resourcts through which the State 
Govern! nent can acquire a lot of funds 
tor the Plan. 

The rOyalty that is being given to-
day is only 20 per cent Of the inter-
national rates to-day which hardly 
covers· the handling charges. e~ 

o~ I woUld like to ~  frolQ the, 
bon. Minister whether the· amount of 

;o,atty wlHbe irlereased so that tHe-
lIixtb Plan can be executed. 

THE MINISTER OF PETROLEUM, 
CHE1.f.[CALS AND FERTILIZERS 
(SHRI P. C. SETHI): The States of" 
Assam and Gujarat were getting ro-
yalty at &s. 42 per tonne. Now the" 
royalty payable on the· indigenously 
produced crude oil is regulat2d under· 
the Ojlfields (Regulation and Deve-
lopment) Act, 1943. Under the Pro .. · 
viso to Section 6 (A) (4) of the Act 
we have gone to the maximum possi .. 
ble extent which is 20 per cent accord 
ing to which the present payment that 
is being made to the producer is Rs. 
305. We have raised the royalty to, 
Rs. 61. 

lt h:: true that the State Govern-
ment has demanded that t ~ royalty 
be paid 0:1 the a ~ of the Middle-
East oa prices. Rut thjg is not pos-
sihle ec~u e t ~ producers of' 
oil in India are seliing oil at Rs. 305. 

Another ue tio~ from the State 
Government was that if not on the 
average ;.Jl'ice of the ::'I'liddle-East, it 
should ~ paid on th'e weighted aver-
age of the imported pricc and the· 
indigenou~ price. For this, unless 
the Ac.'t;s c an~ed  it is difficult 
to go beyo!1d this. 

SHRI R. P. GAEKWAD: Knowmc: 
that the S··'::ltE' has to go into its Sixtn 
Plan, I th;nk the Central Government 
should make more provision for fu.nds 
SO that the State Government can go 
into it. 

MR. SPEAKER: Hr. has 
given the answer. 

alreadY 

SHRI P. C. SETHI: As far as pro-
viding of funds to the State Govern-
ment is conccrned, we are trying to 
spend as much money as possible in 
oUr projects. Not only that, Guj-
arat, is also now going to get a 
petro-chemical complex in the joint. 
sector and several other projects are· 
also coming up there. As far as 
it is within the reach of this Ministry. 
We are tryIng to do OWr best for Guj-· 
arat. . 




